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THE KERALA WATER SUPPLY AND SEWERAGE 

ACT, 1986 * 
(AcT 14 OF 1986) 

• 

. 

An A.ct to provide for the establishment oj .111 autonomous authority for the development 
and T6gulati~ of water. supply and Wttsle water collection and disposal in the 
State of Kerala anp [o1 mallets connected therewith 

Preamble .-WHEREAS it is considered necessary to provide. for the esta­
blishment of an autonomous authm ity fm the development and regulation 
of water supply and waste water collectiOn and d1sposal in the State of 
Kerala and fo,· matters connected therewith • 

BE it enac;ted m the Thirty-seventh Year of the Republic of India as 
follows:-

CHAPTER I 

PR~LIMINARY 

I . Short title, extent and commencement.-( I) TI11S Act may be called 
the Kcrala Water Supply and Sewerage Act, 1986. 

(2) It extends to the whole of the State of Kerala 
(3) It shall be deemed to have com_; into force on the 1st day of 

March, 1984 

2. Difzmtions.-In this Act, unless the context otherwise requires,-

( I) "Authonty" means, the Kerala \Vater Authority constituted 
under section 3; , 

(ii) •·ce'>S-pool" mcludes a settlement tank or other tank to receive 
or dispose of foul matters from any·prem1se, ; 

(Iii) "Chairman" means the Chairman of the Authority ; 
(iv) "communicatlOii pipe" means any pipe or system of pipes, along 

with all fittings thereto, by means of which ""ater is supplied to any premises 
from the main, and Includes a connectwn pipe, service p1pe, tneter or other 
fittings ; 

(v) "connection ptpe" means any water ptpe from a ferrule to stop­
cock connecting the distribution mat~ wtth the service pipe ; 

(vi) "consumer" means any person gettmg the benefit of any water 
supply or .waste water scrv1ce from the Authonty ; 

• RecetVed the assent of the Prestdcnt on the 4th ch.y of August 1986 
and pubh ,!Jed in the Kerala Gazette Extrao.t'd in? ry No. 736 

· dateu ·~th ,\ugust, 1,986 

\ 
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(vii) "domestic sewage" weans waste water from any r('sidence, 
boarding or lodging-hou~e, hostel, hotel, publtc place, office or any such 
establishment as is not a part of ..1ny trade or mdu~try, <~.nd arising out of per· '( 
sonal ,md Jlormal human activities such as drmking, bathing, ablu>ion, 
washing and cooking : ' 

(viii) "drain" mea~ every part of any conJuit laid through, under 
or <~.hove a str~et, way or l<lnd whether public or private by or at the expense 
of the owner or occupier of any premises for the carnage therefrom of any 
waste water to any sewer ; 

( 1x) "ferrule" means a ferrule connecting the connectiOn pip~ with 
the main ; 

(x) "fire hydrant" means hydrant filled on the water main other 
than the trunk main for affordmg ~upply of water for extmguishing any fire; 

(xi) ''local area" means the area falling w1thm the jurisdiction of a 
local body; 

(x1i) "local body" me<~.ns a c1ty corporation, a municipal council, 
a township or a panchayat . . 

(xii1) "main" means a p1pe la1d by the Authonty for the purpose of 
giving a g<.>neral supply of water as distinct from a supply to an md1VIdual 
ccmsumer, <~.nd mcludes any <~.pparatus used in connection with such a p1pe. 

(x1v) "Managin~ Director" means the Managing Director of the 
Authority ; 

(xv) "m,:mb,~r'' means a ,nember of the Authority ; 

(xvi) "occupier", m relation to any premises, includes-
( a) .tny per~on for the time bcmg paying or Irable to pay r nt 

or any portiOn thereof to the owner in respect of •those premises ; 
(b) the owner who 1~ m occupatiOn of the prem1ses . 
(c) a tem.nt of the pre m>es who is exempt from payment of rent; 
(d) <l. hcensec who IS in OCCupation of the preffil!>CS, <~.nd 

(,.} any person who ~~ h<tblc to p::t.y damages to the owner m rc • 
pect of use and occupatiOn of the premtses ; ' . 

(xvn) ''owner", Ill relation to any premises, mr,am the pcr!>on who 
receives the rent of that premises or who would be entitkd to rec:-ive the rt'nt 
thereof 1f the premises were let, an(! mcludes,-

(a) an agent or trustee who receives such nnt on acco mt of the 
owner; 

(b) <111 <1gent or trustee who receiVes the 1 ent of, or IS entrusted 
with the management of, any prem1ses devoted to rchg1ous or chantable 
purposes ; 

(c) .1 rece1 cr or man<1ger 4ppointed by auy cou1 t of tompetent 
jurisdiction to have the charge of, or to cxcrc1~e the nghts of an owner of the 
said premises; and 

(d) a mortgagee in possession ; 

-------
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(xvlii) "premises" ·meam an>' land or buildmg and include9-

(a) the garden, land and outhouses, II any, appertaining to a 
lJuilding or part of a buildmg, and 

(b) any fittmgs affixed to a budclillb or part of a builwng for mor6 
btncficial enjoyment tht.:reof; · 

(xi:\) "P' es::ribed '' means p1 c' CI i bed by Iu]c ~ made under this Act; 

(xx) "pnvate street" means a.1y ~trcet, ro.ul, square, court, alley, 
passage or nding-p..tth wh1ch 1s n0t .t "pubhc ~trect", but does not mclucc 
a pathwav made by the owner ol r remise~ on h1~ own land to secure access 
to or the convement usc of cueh premts cs , 

(xx1) "pubhc hydranl" means hydrant 
to the pub he withm a Joe a I a1 ea , 

meaut for •upply of water 

(xx1i) "pubhc st1ect" means any strLct, road, squar~, court, ailey, 
passage or ndwg-path over which the public have a ri~ht of way, 1\hether 
a thoroughfare or not, r!nd inc 1udes-

(a) the road .... ay OVLr any pubhc bndge or causeway; 

(b) the foot-wav att:'lchcd to any ~uch street, pubhc bridge or 
causeway , and 

(c) the drams attached t0 any ~uch street, publi.-; hndge or cause­
way and the land, whether cove·cd or not by any pavement, veranda, or 
other :,tructure, whH:h hes on either ~1de of the ro.LdWdV upto the bouncla­
ries of the adjacent property, whether that property IS pnvate property or 
property bclongmg to the Government ; 

(xluii) "regulations" means regulations made by the Authority under 
thu Act ; · 

(xx1v) ''rules" means rules m.tde u ~elcr this Act ; 

(xxv) "set·vice p1pe ., m ~.lns any p1pe other than the connectiOn pipe 
beyond the stop-coc~ hy m•:a:1s of wh1ch the w.tter 1~ ~Jpplied. t.> ar.y premises; 

(xxvt) "sewage" means mght-sotl a:1d oth~r contents of a water 
dosets, latrme~, pt'tvtes, unnab, ces -pools "rdr uns and po~luted water from 
sinks, bath-rooms, stables and other hke places and mcludes trade effluents; 

(xxv1i) "sewer" means a cL1sed cJn-iuit f •r carryin,g sewage, offensive 
.• latter, polluted water 'l.va~le water or sub-soti ,N.ttct , 

(xxviii) "sewerag.;" .ncam a system 0f cullectwn of waste 
from a connnunity from Its houses, ustnutwns, indc~stry and public 
the pumpmg, treatme,lt and disposal of such waste water, its effluent, 
gas and other end products , 

(xJtix) "S~ate" means the State of Kerala ; 

water 
places, 
s'udge, 

(xxx) "stop-cock" meaD~ a stop-cock fitted at the end of a connection­
ptpe away from the mJ.m lor the purpose of swJI clnn~~ off clnd re~ul..1.ting the 
water supply to auy prrmises , 

(xx·u) "street'' mea.1s a p:tvate stre..:t Jr a pubhc street ; 
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(xxxii) "trade effiuent'' means any hqu1d cith::r with or without 
parti.cles of matters m.•mspcns10n therein, which Is wholly or in part produced 
or d•scha·ged m rlw coursc'ofany trd ie or industry, ~r.cludmg agriculture 
and hort1culrure, b•Jt dot·s n.ot mclude domestic sewage . 

(xx~~.111) "waste water" ~hall includl: domestic sewage, spent water 
and all \\a~te water let out from .my mdustncs or by any other source; 

(xxx1v) "wate1 connection" mducles-
(a) a tank, cistern, hydrant, sta.nd-p1pe, mf'ter or tap, situated on 

any private P• operty .~rid connected with a mam or other pipe belongmg to 
the Autllfmty ; · . 

(b) the water pipe c·~nnecting such a tank, cistern, hydrant, stand-
ptpe, meter or tap With such rnam or p1pe, ' 

(xxxv) "water supply" means a system of providing water to a com­
mumty for mectmg lls reqUire I• ent~ both dom~~t1c and non-domestic, 
but doe~ not mclude pt·ovidmg water for Irngation ourposes ; 

(xxxvt) ·'water works" Htcludes water channel (mcludmg stream 
Jake, spru1g, river or C·l•lal, well, p.1mp, ga.ller.e~, ·~s~rv.)lr, ctstern, t.~nk)duct, 
·.vhether cov:!red or o~en, treatmellt units, <>luc ·,up ply mam, culvert, engine, 
wat!r-truck, hydrant5, s·a11d-p p~, C'•nd.llt and oU(;h inery, )and, bUilding or 
o:her thtn~s for s 1pplyi 1:; or useJ for supplying>./ atcr or for protcctJDgsources 
of water supply or for treatment of water. 

CHAPTER II 

ESTABLISHMENT-CONDUCT OF BUSINESS, FUNCTIONS 
AND POWERS OF THE AUTHORITY 

3 Establtshmmt of Kerala l·1'ater Aulhonty, -(I) Th e Go\'eiHrr>cnt ~hall 
by notification J1l the Gazette and with effect frum such date as may be 
~.peclfied therelll, esta bhsh an au1onorr.o•1s aurhonty to be called the Kerala 
Water Auth01ay , 

(2) The Autho1 ity sh .. dl bi! a IJody corpor.:1te by the name aforesaid 
hav1ng pe1peu.al success10:1 and a common seal, with power to acqUire, hold 
and dispose of property both movable and immovable, and to contract and 
~hall by rhe s:11d uame ~t.:e and be sued. 

(3) 1 he Author·ty shall for ail purpose~ be deeml!d to be a local 

.. 

Authonty. , 
(4) The Authority shall have its hud office .lt Tnvandrum and may' • 

have offices ~t such other places as 1t may consider necessary. 
4 Constztutzon of the Autho1 ity.-Thc Authority ~hall consist of the 

followmg membci s, namely :-
(a) a Cha1rrr,an appoiot ... d by the Government, 
(b) .t Ylanagm_; Dirccto1, who possesses experience m management 

and aduwustratwn 01· who ts <~ quahfieli Engmeer not be)O\\ : h~ rank of a 
Chief Engmcer having s~ffictcnt e:-.perience m management and administration 

y; 
' I 

I 
I 

in water ~uppl> and se,verag~ works appoi<lte,l hy the Go,·e1n.nent 
~ 
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Provided that no person who 1s more ·than fifty-five years of age shall 
be appomted as Managing D1rector , 

(c) the SPctetary to Government m-rharge of Public Health 
Enginecrmg Department or the Kerala Water Autlvmty, f'x-ojjiCio; • 

(d) the Finance S£>cretary to Govcrn111eJJt, ex-officzo ; 
(c) the SPcrctar y to Government m-chat gc of Local Administration 

Department, exofjic10 , · 
-(f) the Sccretarv to Go;ernment in charge of Development Depart­

tnent, ex-orjc1o , 
(g) two members represer,tmg th<: local bodies' m the State, appomed 

che Govct nment : 
~-----~ ·- ___,, __ __._ __ ~-~----
• one of whom shall b ! 

e a member belonging tot 
.......... ~ ...... - ......... - ... -~--o--o ·- - ----·-·---~ -- \11} 

appointed by the Go\crJl"lient, z.nd 
____ _ul-..a..-IDCilllll:aJ...-llll'..n>ht>.Y' ~-""'-~ h;) 1 L hP _., ~ .. - I.L' -·--

)Untant having a mmtmum of f• ~tu.o 
11sation or public sector undcrta''-""1 
ment, appointed by the 

L ____ \ ~I •o .... oUIIUl~Lll4rgeu· Insolvent ; 
--~~&"U\.U, ... J 

(c) is of unsound mmd and stands so declared by a c..,rnpetent cout t; 
{d) holOs, except as provided in ~ections fi :md 7, any office of profit 

under the Authorny ; 
(e) h<ls directly or Indm:ctly by htmself or by any partner, employer 

or erripJo, ce, any sh .re or interest, .,,hether pecuniary or of any other narurc 
in any contract or employment with, by or on behalf of the Authoruy : . 

(f) absents himself wtthout excuse, ~uffictent in the o01nion uf. the 
Authonty, from three con~ecutive mcetmgs of the Authontv. · 

6. Term oj o(fice of Chamn.m, Managz11g D11ector mzd non·ojjiClal membsrs. -

I 

(1) The Chairman, the ~.fano.~gtng_.Ptrr,ctor and the mcmbe·,_...~r~ ... ~.t-•~ ;,., __ 

clause (g), clau~·~ (h)-er clau~c 1 If,\.,'fse~tt&rt)4 shall hold offic "clause (i) or clause (j)" 
thrc:! years unless their term IS te.rmmated ear bet by the I __ , . ___ . 
notification in the Gazette, and shall he eligible for 1 cappomtment · · 

Provtded that an elected member m office tn anv of the loco.~! bndif'i; 
appomteri under clause (g) of scctlO'l 4, shall cease to b~ c1 member of the 
Authority, whc1' he ceas~ to be a member in offic<' of such !~cal body. 

(2) The Chairman the Managmg Dtrector .and the P1embers referred 
to in sub-~ectwn ( 1) shall hold office on such terms antl conditions a~ the 
Govemment may, by order, specify. 
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(3) The members including the Managing Director shall be entitled 
to such travelling and daily allowances 1$ may be prescribed 

(4) The Managing Director or the members referred to in sub-section 
t1) may resign his office by writing unrler his signature addressed to the ~ 
Chairman and on sul.h restgnation being accepted, by the Authority and 
approved by the Government he shall be cieemed t,o have vacated hi, office. 

_ 7. Remuneratwn of the Clzazrman, the \lanagmg Dzreclnr and the Technical 
"the Tecfumc I M ,..,..L.a C.hatrmal!, the Managmg Director and 1 he Technical Member 

a ember and the A~c··--'~-f,n,Lsuch remuner .1tion :1s , may be fixed 

} , 

• 

uy .. nc "- ounts Member''/ 
8. Appozrztmerzt oToJ]zcers dna \11!Jj. \ • ; ject to the provisions of st..b-

section (2), the A'.ltllorny may ap;:>o1ut for the purpose of enablmg it to 
carry out its powers, duties :nd fJ.nc.torb under th:~ Act, ~ Secretary and 
such other officers ,an-l staff a~ m ~y be required against posts duly 
sanctioned by it : 

Provided that the Authonty qhali obtain the previous appr•>val ot the 
Government for the creation of post above the r:!nk of the Executive 
Engineer. 

(2/ The Authority mav. with the previous app!'oval of the Govern­
ment, appoint 0'1 deputation :: scr·.-;:mt of the Centr.al Government or the 
State Government as an err.ployee of the Authority on such terms an~ 
conditions as it thinks fit. • 

(3) Except as prov;ded in this sedion, the appomtment and con-
dition~ ol servict.: of the officers and emplovees of the Authorily shall b.!! 
governed by JUles made by the Governmen,t from tune to time. • 

9. Supervtstun and control of emplo)'tes.-Subject to the wpel i.ltt:.Ldencc 
of the Authonty, the Ma.1; gin~ Duector shall.be the Chief Executive and 
shall have the general control and directio:1 over all the employees of the 
Authority 

l 0. Authentzcatzon of orders and other mstrununl> of the Authorzl) .-(I) All 
proceedings of the Authonty shall be authenticated by the signature ot the 
Chairman and all orders and other instruments of the Author1ty shall be 
authenticated by the signature of such officer of the Authority as may be 
authorised in this behalf by regul.twms. 

(2) The Authorit~ may mvite ,my person to att, nd a meeting of 
the Authority for the purpose of assi~ting OI . .Hlvi~ing It on 'any matter and 
the persons so invited m.1y take part m the proceedmgs of the Authority. 
but shall have no nght to vote. 

II. Delegatzon of powers.-Subject to the provisiOns of this Act, the 
Authority may, by general or spec1al orcler, delegate either ~>ncondi­
tionally or subject to such conditions as may be specified m the order, to any 
sub-committee appomted by It or to the Chairman, or the Managing Director 
or any other officer or Committee of office1 s of the Authority such of Its powers 
and duties under this Act as 1t deem~ fit, not bemg its powers and duties 
under sections 25, 28, 29 and 65. 

• 

I 

l 

'f-1 

I , 
I 
' 



81 

12. Dzsqualifwztz on Jor partzczpatzon 111 t/ir p1 oceedings of tlu A:llhon I)' 011 

account of wterest -The Chairman or any other m<"mbcr oft he Authority 
or of a sub-committee appom ted by the Authorit v who ha~ ..let<'<l profc3· 
sionally, mrclation to an~' •natter on behalf of any per~on having auy 
>hare or interest whether pecuniary or of any other Hature m any contrar t 
or employment w1th, by or on behalf of the t\uthority, or any other person 1l 
mterest in any area m whtch it 1~ propos~d to acqtJire land 'or any of the 
purposes of this '\ct, shall not vote or take p.trt m any procecum~~~ 
(including any discussion on. any resolution or qur~tton) of the Authority 
or of any sub-committee thereof relat•ng to such matter. 

13. Acts not to be invalzdated by uregula1zty, VIJcanq, etc.-No act doue or 
proceeding taken undtr thi~ Act bv the Authonty or <t sub-wmmillr·c 
appointed by the Authority ~hall be mvahdated merel} on the grouud of -

(a) any vacancy in, or defect in the constitution of the Authority 
or any sub-committee thereof, or ; · 

(b) any defect or irrcgulanty in the appointme.1l o1 a p<'r>on .tcting' 
as a member thc>reof, or; . 

(c) any defect or irregulant"y in such act or proccedi,tg, 110t 
affecting the ments of the case. 

14. Functtons of the Authorzty -The Authonty shall perform .til or any 
of the followmg functions, namely :-

(I) preparation, execution, promottou, operation, maintefl,lllCC: and 
financmg of the schemes for the supply of water .md for the d1sposal of wa~te 
water ; 

(ii) ·rendcnng all necessary ~~rviccs m regard to water ~upply and 
collection and disposal of waste water to the Government and on request 
to private institutions or individuals ; 

(iii) preparation of State plans for water supply and collcclloll a.td 
disposal of waste water on the direcoom of the Government ; 

(iv) fixation and revision of tanffs, 'taxe~ and charges of water supply 
and maintenance service in the areas'covereJ by the water ~upply and wa~te 
water ~ystems of the Authority ; 

(v) establishment of State standards for water ~upply and wa~te 
water services ; 

(vi) all functions, not stated herem wluch were bemg p(·J ((1rmcd 
by the Public Health Engineermg Departm<'nl of the Government hefi,rr· 
the commencement of thi'l Act , 

(vu) assessment of the rcquireme11t' for manpower and tramin·~ 
in relation to water supply and sewerage sc1 vtecs in the State ; 

(viii) carrying out applieJ. research for the efficient discharge ol 
the functions of the Authonty , 

(tx) makmg provision for the supply of wholesome w,1tcr anrl efficient 
sewerage services to the people m the State ; 

(x) takmg ~uch other mea~ures J.'> m \Y be necessary to cnsme WJ.tcr 
supply m times of emergency ; and 

25/2484/B 
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• 
. (x1) such other functions as may be entrusted to the Authority by 

the Government by notification in the Gazette. • · 

15. Powers of the Authorzty.-( I) The Authority shall, subject to the 
provisions of this Act, hav~ power to do anything which may be 
necessary or expedient for carryin.g out its functions under this Act. 

' (2) Without preJUdice to the gen ~rality of the foregoing provisions, 
such power shall include the power-

(i) to obtalll such periodic or specific information from any 
local body as it may deem necessary ; . 

(ii) to prepare and carry out scheme3 for water supply and 
sewerage and to exercise al.J powers and perform all functions relating thereto : 

Prj}vj~ed that the . power ?f sanctioning schemes. costmg more than 
rupees ·one crore5shall be exercised. only w1th the previOus approval of the 
Government ; 

(ui) to lay do•vn the schedule of fees for all services r·~ndered by 
the Authonty to the Government, local bodies, institutions or Imhviduals, to 
Hx: or amend tariffs and charges for water supply and sewerage services and 
collect all such fees and charges for th<>se serv1~es as may be prescnbed : 

Provided that any revision of tariffs and charges for water supply and 
sewerage services shall be made only with the prev10us approval of the 
Goverruncnt ; 

(1v) to enter into contract or agreement wit{!. any person,firm 
or institution as the Authority may deem necessary, for performing its func­
tions under this Act : 
J ve. Provided that any contract or agreement involving more than rupees 
one CrOle!.shall be entered IntO by the Authority only with the previous 
approval of the Government ; 

(v) to adopt its own budgrt annually subject to the previous 
approval of the Government , 

(v1) to abstract water for drinkmg purpose from any natural 
source and wlth the permission of the Government for other purposes and 
dispose of waste \\ ater ; 

(vu) to borrow money, issue debentures, to obtain subventions, 
capital con tnt utions, loans and grants, to incur expenditure and manage its 
own funds ; 
. ~ (vii!) to grant loans and advances to such persons or authorities as 
the Authonty may deem neccssuy for performing the functions under this 
Act; 

(ix:) to acquire, possess and hoH lands and other property, and to 
carry;any water or sewerage works through, across, over o( under any highway, 
road, street or place and alter reasonable notice in wnting to the owner or 
occupier, into, through, over or under any building or land ; 

(x:) to accept gifts m kmd and in cash with the previous app10val 
of the Government. · • 

• 
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CHAPTER III 

VESTING OF PROPERTIES, ASSETS, LIABILITIES AND 
OBLIGATIONS AND TRANSFER OF EMPLOYEFS 

16. Vestzng of property zn Authortty etc.-(!) 
establishment of the Authonty, (herem,tftcr in this 
"the appointed day"),-

As from the date ·of 
Chapter referred to as 

(a)• (i) all rroperties a)ld assets (including water works, huildinga, 
laboratones, stores, vehicles, furniture and other furni~hing), all the existing 
water surply and_ sewerage services, sewerage \vorks and sewage farms 
including, as the case may be, all plants, machineries, wau·r works, 
pumping stations, filter beds, water mains and public sewers in, along, over 
or under any public street and all buildings, ·lands and other works, 
materiah, stores and things appertaining thereto ; and 

(i1) so much of the sub-soil appertaimng to the said. water mains 
and sewers as may be nece!'sary fot the purpose of enl.argmg, dcrpcning or 
othawise repa1ring or maintammg any such water mains and sewers or any 
pipes and other appliances and fittings connected with such wat(·r supply 
and sewerage services and sewage works· -and ~ewage farms whieh 
immedtately before the appointed day were vested in-the Government for 
the purposes of the Public Health Enginee1 ing·Dep-l.rtment, 
shall vest m and stand transferred to the Authonty; 

(b) (i) all the water: supply and sewerage services, sewerage 
works and sewage farms includm~ all the plants, machineries, pumping 
stations, distribution lines and public <ewers in, akng, over or under any 
public street and all buildmgs, lands and oth<'r works, materials, stores and 
thmgs appertaimng thereto, and 

(ii) so much of sub-s01l appertaining to the said distnbution line, 
and sewers as may be necess<Jry for the purpose of en!.uging, deepening or 
otherwise repairing or maintaining apy such distribution lines and sewers or 
any pipes and other appliances and fittingn connected with such water 
supply and se\\erage service~ and sewerage works vested in any local body 
and in respect of which maintenance of sewerage services and sewerage 

• works, management and distribution of water supply or collection of charges 
which immedJat<'ly before the appomted day were attended to by the Public 
Health Engineering Department, 
shall vest in and stand transferred to tbe Authonty; 

(c) all the nghts, liabilities and obligation:~ of the Goventmcnt 'or 
the local body as the case may be >whether arising out of any contract or 
otherwise pertainmg to the said dep'lrt~t including tl1e right to recover 
arrears of water tax and sewage tax water chf!.rge, meter h1re and of nny 
cost or fees relatiiJg to water supply and sewerage zerv1ces shall be the 
rights, liabilities and obligations of the Authority ; and 
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(d) all the assets, nghts, !tabilities and oblig:ttions of the Kerala 
::,tate Rural De\ elopment Board constituted under the Ke1·zda State Rural 
Dcvelopmeo.t Bo2rd Act, 1971 (IS of 1971), m so far as they penain to 
execution of water supply and sewemge schemes in the panchayat areas 
mcluding the right to recover an ea1 s of annual instalments from panchayats 
towards expenditure on water supply .1nd sewerage schemes under section 
13 of the said Act, shall be the assets, rights, liabilities and obligations of 
the Authontyo 

(2) The properties, assets, 1 ights, habiht1es and obligations referred 
to iu sub-section ( l) shall be valued in such manner as the Government 
may determme. 

(3) All suits and other legal proceedmgs instituted or defended or 
which rmght but for the vrstmg a.1d transfer unC..:er sub-section (l) have 
becl'l m~t1tuted or defended by or agalllst the Govcrnm1 nt or the \o:al body 
or the Rural Development Board, asothc C<J.Se may be, may be contmued or 
mstituted or defended by or agamst the Authonty 

170 Deczszon ofGovnnmell! on the vestl1lg of p1ofxrl)' to bcji1wl-Whcre 
any doubt or d1spute arise~ as to w hethcr any prope1 t y or asset has vested m 
the Authonty urder sectJ.JJl 16 or any nghts, liabilities or obhgatwns have 
become the rights, hab1hties and obligations of the Authonty under that 
section, such doubt or dispute shall be referred to the GovLrnment whose 
uceiSIO!l thereon shall Le final. 

I H 0 Vestzng -of ex!stuzg water supply and sewerage servzces wzde1 local 
bodzeso-( I) As from the date followmg the expiry of a penod of three years 
from the appointed day or such further penod as may be specified by the 
Government m this behalfby notification in the Gazettc,-

(a) all the wate1.0 wpply and sewerage services, sewerage ~101k~ ami 
sewage farms includmg all the plants, maehmeries, pumpmg stations. 
distribution lmes and pubhc sewer<> m, along, over or under any puLIIc 
street <>nd alJ buildings, lands and oth~r works, matenals, store~ and thmgs 
appertaining thereto; 

(b) w much of the sub-sod appertainmg to the said UlstnLutiOn 
lmes and sew<>rs as mav be necessary for the purpose of enlarging, deepcnmg 
or otherwise 1epairmg or maintaming any such d1stnbuuon lines and sewers 
or any p10cs and other appliances and fittingl> connected with such water 
supply and sewerage services and <>ewe I a·~c works; and 

0 

(c) .til nghts, l1abihtie~ aud obligations mcludll1g the 11ght to 
recover arrears ol water charges, meter hire and of any cost or feu relatmg 
to water supply and sewerage services, 
which immediately b~fore the above mentiOned date vested m any local 
body shall vest in and stard transferred to the Authority. 

(2) The pt opcrtw'>; as!>ets, nghb, liabilities :md obligatwns ref en ed 
tu In !>u_b-section (I) sh,dl he valued in such manner as the Gowrnment may 
dctcimine. • 
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(3) Wbere any doubt or dispute arises as to whether any property 
l'lf a~set has vested in the Authonty or anv right, ltahility or obligation ha11 
become the p~ht, ·liability or oblu~ation of the Authortty undrr tillS sccti~n, 
such doubt or dtspute shall be referred to the Government whose dccis1on 
thereon ~hall be final and bmding on th,. Authority and till' loc;ll body 
concerned. 

19. T ratZrfer of emplo)'ees to the Authonly --(I) Save as oth<·rwiM. 
provided in this sectton, every pqson who was (·mpl0yed Ill the Publi•: 
Health Engmeermg Department of the Government shall, on and from thr: 
dppointed day become an employee of the P uthority and ~hall hol<l hi' 
office or service therem by the 5ame tenure, at tlte same remuneration ami 
upon the same terms and conditions, and With the same r1ghts arul 
p1Ivdcges as to pension, gratuity and other mattf'rs as he would have hdd 
the same on the appointed day if this Act had no' come into fiJrce and shnll 
continue to do so until his employment m the Authonty i<. tcrmln,lted M 

until his remuneration or other rerms and conditions of service are revi1r:d 
or altered by the Authority under or in pursuance of any law <'I Ill 

accordance with any provision. which for the tnne being governs Ius servic~ : 

Provided that nothwg contained in tillS ~uh-section shall <ipply tn .111 

nnployee m the cadres of the Admm1strat1ve Olf1cers, Fmallcial i\s~lstanr;,.,, 
D1visional Accountants, Typists and Stenographers, who, by not1u: iu 
wntmg given to the Government and the !\uthonty withm such time <IS tlw 
Govemrnen t may, by general or speCial or de• , specify, intimates his 
intention of not becoming an employee of the Aut honty: 

PI O\ 1ded further that an employee ref'!rrcd to m the preceding provi~o 
shall continue to be an employee under the Government and shall he 
provir ed elsewhere m any post or other service under the Government. . . . 

(2) The sums standin?; m the cred1t qf 1 he ·emplovees referred to in 
sub-section (1) in any pensiOn, prov1dent fund, gratmty or other like funds 
constituted for them sh'all be transferred by the Govcrmnent to the Aut honty 
along with any accumulated intere~t due till th~ appointed day <1ncl with 
the account~ relat,ng to such funds and the i\uthonty shall, to the excln!ion 
of the Government, be' hable for payment of peru.IOII, pr0vident fimd, 
gratuity or other like sums as may bC" payable to ~uch employees at the 
appropnate ume in accordance w1th rhc condit ons of their servicr. 

(3) Notwith~tandmg J.nvtllln~ C'llll,Lill· din thc· Industrial D•sputes 
Act, 1947 (Central Act 14 of l 1H7J, u• 111 ·Ill)' other l<1w for the tune being 
10 Ioree, the tramler of service of an employee to the Authority unde1 
~ub-sc< uon (I) shall not entl' le any such ~mployee to any compr:nsatwn 
llntltr that Act or such other law and no such cl.t•m shall he cntcrt,lined hy 

......._ · any court, lribunal or other autbonty: 

(+) Everv perllldllent OI tcmpor:tJ \' f rnrloyee ofthr• l'llhlic llr-,tfl h 
Engi teermg Depa rtml'llt of the State Government unrlr•r sub-sectlol• (I 1 'hall 
on and from the appomted day, be a pcrmaucnt or tempor,uy • mployc<", 

• 
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as the case may be, of the Authority,, against a permanent or tcmporarv 
po~t which shall stand created 1n the establishment of the Authority "'ith pr-
dfect on and from the appointed day. \._ / 

(5) An employee referred to in the first prov1so to ~t.ib-s~ction (I) 
shall b; deemed to have continued in the serv1ce of the Government 
betwee.l the appointed day and the date of relief from the establishment of 
the Authority· after receipt of his notice in wntmg addressed to the 
AuthOJ 11y referred to m that provJs" and the Authority shall be entitled to 
reimbursement from the Governmc;nt of the remuneration paid by It to such 
emplo)ee for such penod. • 

(6) Nothmg in any rule, regullttons or order apphcable to 
Government servants in_ relatiOn to retrenchment or abolition of posts sha 11 
applv to any employee referred to m sub-section ( l) 

(7) Notwithstanding anythin ~ con tamed in th~ forgomg sub-sections 
the Authority shall be competent to take mch disdplinarv or other action 
as it thinks fit or to continue any such action already initiated agamst or in 
rt>~p~ct of any employee who becomcs an employee of the Authonty under 
sub-sect 1011 (I) 111 re•pect of any act or. omissiOn or conduct or 1 ecord of such 
employee whlle he was m the service of the Government. 

20. Twnsjer ofemploJCeS of local bod1es to the Authonty.-(1) Save ..l.S 

otherwise provided in till~ sectwn, an employee \\ ho was employed exrlu­
SIVcly m connectiOn with water supply or sewerage serv1ce or !eweragc works 
under a local bodv whos~ proper1ies, assets, and water supply and sewerage 
services have been tramferred to the Authority under section 18 shall, on 
and from the dat< of transfer of such property and assets to the Authoritl', 
become an employee of the Authority. • 

(2) Not>l"ithstanding anything con tamed in sub-section (I) but 
subject to any cxpl.f'SS agreement to the contrary, any employee rcfr~rcd to 
therein other than a workman as defined in the Industnal Disputes Act. 
I 947 (Central Act 14 of 1947}, who becomes an employee of the Auth01 ity 
shaH be lia'l:>le fo1 tranfer from any establi£hment or undertaking in wh1ch 
he was e•1ployed immedtately before the said date to any other 
c~tablishment or unde1taking belongwg to the Authonty at the ~arne 
remuner< tion and on the same terms and condtttons as were appiicable to 
them 1mrneoia:ely before such transfu. 

(3) Jf any question arises a~ to whether an~r perwn \~as'exclusively 
employed in connection with the water supply or sewerage services or 
sewerage w0rks under a lo<..al bod\' ill!mediately before the said date, such 
question sh;,ll be decided b) the Governmc_nt. 

The sums stand1ng to the credit of the emplo)·ees 1 efcrred to 111 

sub4sntion \I) many pcmion, provident fund, gratmty or other like funds 
constitlted for them shall be transferred by the local body concerned to the 

J 
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\uthonty along w1th any ac ... umulated mterest due till the said date and with 
the accounts rclatmgto the said fund and the Authority shall, to the exdu~iou 
of the local body, be liable for payment of pens1011, provident fund, gr..ttuity 
or other like sums as may be payable to ~uch employees at the appropriatt: 
ttme Jrl accordance with the conditions of their serv1ce 

(5) Notwithstanding anythmg con~.uncd m the Indu<>tnal Disput~'l 
Act, 1947. (Central Act 14 of 1947), or 111 any othc1· law for the tune being 
m force, the transfer of services of an emplovcc to the Autho11ty undc1 ~ub­
~ection (I) shall not entitle any such employee to .my compensatiOn under 
that Act or such other law and no such clann shi't II Jw entert.uncd by any 
court, ttibunal or other authority. 

(6) Every permanent or tempotary employee of a local body 
beconung an employee of the Auth011ty unde1 suh-sectwn , I) ~hall, .m and 
trom the sa1d date, be a permanent or tempo rat y employee, a'! the case may, 
be, of the Authority, against a permanent 01 tcmpo1ary post wluch shall 
stand created in the establishment of the Aw honty with effect J rom the satd date . . 

{ 7) Nothing in any rule, regulat1ons or order appltcable t0 emplovces 
of the local bodies m relation to retrenchment or abolition of post~ ~hall 
apply to any employee referred to m sub-sectwn (I). 

(8) Notwithstanding anything contained m the lotegoiu~ suo­
sections, the Authority shall be competent. to take such disciplinary 01 othe1 
a~tion as 1t thinks fit or to contmue any such action already 1I!ittated agdimt 
or in respect of any employee who becomes an employee of the Authority 
under sub-sectiOn (I) m respect of any act or omtsswn or conduct or record 
of such employee while he was in the service of the local body .. 

CHAPTER IV 

PROPERTY, CONTRACT, FINANCE, ACCOUNTS AND .:\UDIT 
\ 

2~. Executw1t and registration. of contracts etc.-Every contract for assurance 
of property on behalf of the Authonty shall be m writing and cxecutl'd by 
such officer and in such manner as may be provided by the regulations. 

22. Funds'oj authorzty.-(1) The Authonty shall have Its own fimd to he 
called the "Kera1a Water Authonty Fund" wJuch shall be deemed to be 
a local fund and to which shall be credited all moneys received othc1 wt~e 
than, by way of loanJ by or on behalf of the Authority. 

(2) The Authonty shall also have another fund to he C..ilblthe 
"Kerala Water Authority's Loan Fund" wh1ch shall also be deemed to he 
a local fund and to which shall be credtted all moneys te.teived by 01 on 
behalf of the Authontv by way-of loans. 

(3) Without p1ejudice to the proviSions of sub-sections (I) and (~). 
the Authority may, With the previous approval of the Govenunent, constitute 
such other funds as may be necessary for the efficient performance of its 
functions under this Act. 

. . 
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(4) A moneys spec1 e m the f01 egomg prOVISIOns and fo1 ming 

part of the funds of the Authonty shall be deposited undet such detailed 
Head~ or Accounts as may be prCSCIJbed-

(a) into the Public Account of the Govetnment, or 
(b) m the State Bank of Imha constituted under the State Ban1 

of India Act, 1955 (Central Act 23 of 1955), or 
(c) in a Substdiary Bank as dehned In ~ection 2 of .the State 

Bank of Ind1a (Subsidiary Banks) Act, 1959 (Central Act 38 of 1959); 01 
(d) m, anv Natwnuliscd Bank commg w1tlun the scope of the 

B'l.nking Companies (Acquisition and Tiansfer of Unde1takings) Act, 1970 
iliJ.f~a)_ Act 5 of 1970) or the Banking Companies (Acquil!itlon :md Transfer 

1Jiid,"-mgs) Act, 1980 (Central Act 40 of 1980); 
a 1il, -1·~ount shall be operated upon by ~uch officet s of the 
Autho , C~ /9-aurhorised by the Authonty and m such manner as 
may be pr 'J~ 

th Ce/Jtr. ity may mvest any sums not requucd lor 
immediate usc m sue Ci/.1'-or debentures as may be approved by. 
the Government. Cf ~ 

23. Ger.eral pnnczples for the A Of)9.].,ce.-The Authority shall not, 
a'> far as practicable and after takin </_) 0 ,. ;my gr,;t;nts or subventions 
or capital con tnbutions or loans from II] Ci -., II] a "1der seC I JOn 24, 
ca1 ry on its •operations under this Act at 11y (' tall so fix and 
adjust 1ts rates of taxes and charges under this Act ,_ \ble It to mt>et 
as· soon as feasible the cost of, 1ts operations, ,r \ce and debt 
service .-nd where pract icabk to ach1ew an ceo/ . on its fixed 
assets. / 

24. Grants subventtons capztal contrzbut• to tlzc Authorti.J'.-
The Government may, alter duy/ by law of- the State 
Legislature, from time to time , subventions, capital contri-
butions and advance loans to the A or the purposes of this Act on 
such terms and conditions as the Gove t may determme. 

25. Power oj Authorzty to borrow.- (I) Notwithstanding anything contain­
ed in any law for the tim~ being in Ioree under which any local body is 
constituted, the Authority shall With eff.:ct hom the date of its establish­
ment be the only loc.1l ·authonty autl-tonsed to borrow any sum of mony 
for water supply and sewerage works. 

(2) Without prejudice tl the provisiOns of st:tb-secrion (1), the 
Authonty may, from time to time, with the previous sanction of the 
Government and subject to the provisions of this Act and to sucb conditions 
as the Government may, by general or special order, determme, borrow any 
sum required for the purposes of thts Act whether by the Issue of bonds or 
stock or otherwise or by makmg arrangement With Bank, other bodies of 
institutions approved by the Government in that behalf. 

(3) Stocks issued by she Authonty under this sect1on ~hall be i~sued, 
transferred, dealt with and redeemed in such manner as the Government 
may, by general or special order, direct. 
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26. Depreczatzon Remve.-The Authority shall create a Deprc< 1 1lton 
Reserve! and mak..: annual provtsion therefor in accordance with such 
principles as rna' be prescribed. 

27. Guarantn for Loans.-(!) Governm~nt may guarantee the repayment 
of' any loan and payment of interest on all loan~ made ot transf<'l'l'ed to 
he Authonty for the purposes of this Act; · 

(2) The Govcrnme:nt shall s? long as any such gua1antee is in fOJc<", 
lay before the State Legtslatur,~ m every· year durmg the budget ~ession, .t 
statement of the guarantees, if any, g1ven durmg the current finan<!i,ll yeat 
and up·to-date·account<; of the tot'll sum~, 1f any, which have hcen p'lld out 
of tile Consolidated Fund of the State by rea~on of any such gu.u,mte~ or 
paid Into the sa1d Fund towards repayment of any mowys so p.11d out 

23 Estzmates of mcome and expenditure -( l) The Authorit~ shall hefo'l'<: 
the commencement of, ano n ay at any time during, a fma:nci.tl year prepare 
a statement or a supplementary statement, as the case uwv lw, ol th r 
programme ol Its activities durmg the ye=1r as well as a· hu,mctal csllluate 
m respect thereof • and the same shall be submitted in such mannc1, lll 

such fonn and by such dates as the Governmc11t may, by general or 
special order, d1rect, fvr the previous approval of the Government: 

Provided tqat m the event of such previou~ appro .raJ not heing received 
before the commencement of the hnanc1al year for which ~uch !m,mcial state­
ment ~as been submitted, the Author1ty ~h,11l he cntllh:d to expcud on all 
accounts up to an amount not exceeding the am Junt .1pprovet1 J 01 tht; corrc:s• 
ponding pc.riod ol the preVIOUS financial year .1nd such amount ~hall not 
include any sum spent out of grants and subventions du11ng the s.uq p('nod 

(2) Every financial estimate referred to in sub-section ( 1) shallma.kc 
p10V1sion for the due fulfilment of all the liabilities of the 1\uthority .tml for 
the efficient administration of thts Act. 1 • 

• (3) Save where m the opmwn of the Authority cit cumstance'> of 
extreme urgency have ansen, no sum exceeding one lakh of rupee-, on 
account of rf'curnng eA.p~ndt ture or exceeding five lakh~ of rupee~ on account 
of non-recurring expenditure shall be expended by the Authority many yea1 
of account unless such sum has been included in a fi.ndncial estimate 
suom\tted under sub-section (1) to the Government . 

• 
(4) \:\'here any such sum is expended under em um~t<lllCC'> of' 

extreme urgency, a report thereon indicatmg the ~ources lrolll wluch 1t i~ 
proposed to meet the expendtturt" shall be made a~ '>oon as practi<.:.tble to the 
Government. 

(5) The Government shall cause the financial estimates ol' the 
Autlionty CfCetved by it under sub-secuon ( l) to be laid <:tnnua lly before the 
State Leg1slature. • 

29. Accounts and Audzt.-(l) Tile Authority shall came to be 'm.unta1.1•~d 
such b'loks of accotmts anr! other bl)ok~ in relatiOn to tt. accounts :.md 
prepare a.1 an lUal statement of account and balance sheet in ~uch form 
and in such manner as the regulatwns may 1:equire. 

25/2484/B 
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(~) The accounts of the Authority shall be aud1ted by such Auditor 
m such manner and at such time as the Government may, by General or r 
special order, direct a 1d the Aud1tor so appJinted shall have such powers of 
requiring the production of documents and the furnishmg of mformatwn 
respecting ~uch matters, and shall have such p:> Ners in respect of disallow-
ance and surcharge as may be prescribed. 

(3) The accounts of the Authority as certified by the Auditor· 
together with the aud1t report thereon shall l;e forwarded annually to the 
Government who may issue s .ch directions to the Authority as they may 
deem fit and the Authority shall corr.ply ""1th such d1rectwns. 

(4) The Government shall.-

(a) cause the a:ccounts of the Authority together w1th the aud1t 
report thereon rece1ved by 1t under sub-section (3) to be la1d annually 
before the State Legislature ; and 

tb) cause the accounts of the authority to be published in such 
manner as may be pre~cribe'd. 

30. Surcharge.-(1) The Chairman or the Managing Director or 
any other member, officer or employee of the Authority shall be liable to 
surcharge for the loss, waste or mis-application of di1Y money or property of 
the Authonty if such loss, waste, or mis-application is a direct consequence 
of his neglect or mis-conduct while actin& as such Chairman or Managing 
Director or other member or officer or employee . 

• 
(2) Procedure of surcharge under sub-sectwn (I) shall be such as 

may be prescribed. 

(3) Any amount found due from any person as surcharge und~..r 
sub-secuon (I J as a result of procecdmg>-for surcbargt: shall be recoverable 
as arrears of land revetlue. 

(4) Nothmg m sub-section (3) shall prevent the Authority from 
'deducting any .1mount referred to thcrei.<1 ftom a11y sum payable by the 
Authonty on accou.1t of remuneratwn or oth.rwise to such Chairman or 
Managi'ng Director or other member, officer or emplojee, 

CHAPTER v 
TAXES, FEES AND CHARGES 

31. Cost oj water.-(!) The Authority shall, b) notification in the 
Gazette, fix the cost of water to be .supphcd by it according to volume and 
also the n1tnill\um cost to be charged m re~pect of each connection. _ y 

(2) The Authonty may, m heu of charging the co~t of water 
according to volume accept a fixed sum for a spcc1fied period on the basis of • 
expected consumption of water during ~hat period. • 

I 
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32. Cost of collectzon and disposal of waste water.-( l) The Authority 
shall, by notification in the Gazette, fix the cost of collection anti dispo-al 
of waste water accordmg to its volume (which ~ha.ll be such percentage of 
the volume of total water supplied to the consumer as may be pres en bed and 
also the minimum cost to be charged in respect of such collection and disposal. 

{2) The Authority may, in lieu of charging the cost of coilection 
and disposal of waste water according to the basis relcrred to in sub­
secti0n (I) .accept a fixed sum lor a specified period • on the basis ot 
expect~d collection and disposal of waste water dunng that pcri0d. 

33. Meter rent.- The Authority may provide water meters ami charge 
such rent for the meter as may be provided in the regulation. 

34 Security deposit.-Thc Authority may demand such sum as security 
from an: consumer in connection with the supply of water or for sewer 
c:onnection as provided in the regulations: 

Provided that the Authority shall pay interest at such rates as the 
Government may fi om time to time determme on any sum sJ f)e1Jositcd with 
the Authority. · 

35. Fees -The Authonty may charge such fe{'s foi connectiOn, dis­
connection and rc·connectio•1 of any water ~upply or sewer for testing or 
supervision or for any other service rendered or work executed or supervised 
as may be provided m the regulations 

36. Recovery of taxes,jees ~tid other sums due- (I) Any ~um due to the 
Authonty on account cf any tax, fee, cost of water, cost of collection and 
disposal of waste water, meter rent, penalty, damage or ,urcharge under 
this Act shall be recoverable as nre.us of land rLvcnue. 

(2) Nvthmg 1h sub-secuon (l) shall affect th~: power of the 
-Authority to cut off in accordance with ,he re ~ul.~.•ions the c·mtwctwn of 

water supply m the event of n Jn-payment by the comumcr uf any dues 
referred to ip. that sub-sectiOn. 

~ . 
CHAPTER VI 

WATER SUPPLY 

37 Definitzon of supply of water for domestzc purpnses.-The ~upply of water 
for domestic purposes under this Act means supply of water for any purpose 
except thf' following, namely :-

(a) for any commerce or trade, manufacture or business ; 
(b) for gardens or for pU!poses of urigat10n ; 

Explanation.-In resprct ofprrmiscs used ~o!t ly for residential p:trposcs and 
"""""<. bavmg attached kitchen and dOm!'SllC garden~, SUCh doml'stic 

gardens shall not be treated as gardens for the purpose of this 
clause. 

(c) for budding purposes ; 
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(d) for f.>untains, swimmmg bath public bath, or tal\kS or for any 
ornamc ntal or n:: echantca 1 purp~ses ; 

(c) for ammals where •hey arc kept lor sale 01 htr.._ or for the s-llc of 
then· produce or any preparation therefrom , ' 

(f) for the consumption dnd u~e 'it restaurants, or by inmate~ of 
hotels, boardmg houses, lodgtng-cum-boarding hou-,es or rnidtnual clubs 
and for ba• h~ used by such mmates , 

(g) for the consumption and use by pcr~o,ls. resortmg to theatH'S and 
cmemas; 

(h) for makmg or watermg ~oeets ; 

:1) for washing veh,cles wh.er..: they are L ")t fot s de or hire 

38. Supply of water by the Authorzty.-( I) The Au thontv shall on an 
appllcatiO.oJ made m that behalf by the owner or occupier of any prem1ses, 
grant supply of water for domesttc purpos'es for-

• 
(a) any premt~es situated within a d1stan~e of thirty metres from 

an existing mam , or 

(b) any prem1ses situ<ltcd 'bt.yond a dtstance of thirty metres from , 
.m c:>...stmg mam, 1f the apphcant undertakes t·> bear the cost of extension 
beyond the QIStar.cc of th1rty metres 

(2) ln cases falling under clause (b) of sub-section (I), tht: Authority 
shall bear the cost of extensiOn only in respect <.f ~o much d1~tance not 

, exccedmg th1rty metres as is suffictent to connect the nearest existing main 
with the outer limtt of the premises 

(3) Nfltwithstandmg the fact that the cost of any extensiOn has been 
borne under clause (b) ofsub-seclton (I) by the pefson to whom water is 
~upplicd, the property therctp shall vest m the Authority 

(4) The Authcrity may on application made in that behalf grant 
su11ply of water f01 . .my 'purpose other than domestic purposes. • 

(5) The supply of water for domestic or other purposes ~hall be 
subject to such terms and condttions a, may be provtded by regulations 

(6) Notwithstanding ~nything to the contrary contamed m tile 
rcgulauons referred to in sub-section (5), th..: Authonty may supply water 
to the Government or any local authority OJ other statutory cot poration or 
to any educational or charitable mstttutton on such terms as to pa\'ment and 
as to the"period and cond1t10ns of!>upply a~ may be agreed upon. 

39. Water suppfv for domest•c purposes not to be uud j01 11 n1-dornestcc 
pur post -No person shall, except tn su~h circum~tances or subJeCt to such 
conditions as may be provided by the regulation•, use 01 allow to be used 
water supplid fo1 domestic purposes for any other purpose 

40. P10mswn of j1ubltc !t;·dranlf.-(1) The Antltortty shall, subJeCt to the 
payment t>y a local body, of :uch charges _a~ the .\uthorny may determine 
provH.!I! suppl}' of whoksomc watet to tile public through th.: pubitc 
hydrant:. within tts local area. 
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(2) The Authonty may, at r he tequest of the local body and shall, 
if Governmc:lt so directs, subject to payment of ~uch contnbution to Nards 
its cost in such manner as may be prescribed, provrde and maintJ.in within 
the lo:al area pub! ic hy lr ant> together with all mctrlental works for the 
supply of water at such places as may he comidered necessary by the local 
body. 

(3) The local bo y ~hall pay to thf' Authomy quarlt:t Jy such ~urn a~ 
, may be fixed L>y the Authouty, toway ds the cost of watet supplied by It 
through the pubhc hydrants wtthm its local area on the basis of expected '1. 
consumption of watet and m accordance wtrh such princtples l1S may be \ • 
prescribed. · \. 

(4) Where any doubt 01 drspute betwt:en ~ny !~cal bod) J.nd the 
Authonly ari~es in regard to any matter mentwned in sub·sPction ( l) to (3) 
such doubt or dispute shallt.>e relened to the Government whose dectsion 
t he1 eon shall be final and bmdmg on the Authority and the local body ' 
CO,lCei ned. 

41 Provzsion of fire h)'drants --(I) The 1-\uthoriLy rna;, at the request 
.and cxpens~.- ol tht: owner or occupier of arry factory or an); ~hop or com­
mercial establishment rrovidc and mamtam fire hydrants, together wtth all 
incidental work for the <;Upply of Water in case ol fire in such I aCtO! y, shop 
or commercial establishment J.nd in :my such case charge fro n such owner 
or c:cupt'::r the cost ol water ~uppliecl rn co'f!nectnn thctcwith. 

(2) The Authonty ~hall prollide ani marntam fire hydranb together 
• with all mcid~.-n al works for the supply of water rn case of fire at such other 

' places a<; rri01y be considered nece-<;ary by a jomt committee of the officrr"s 
of the Authonty and the Fire Service,s Department of the Government and 
supply w~t~r m cortnect!On therewith 

42. Provzs1on oj water mete1 r -(I) The Authoritf may provide a water 
meter and attach the same to the servtce prpc in premts~£ connected wrth 
the water works of the Au thoiay 

(2) The expense of mstallatwu <tncl the rent for the use of water 
meter referred to in sub-section (I) shall be paLl by the consumer 

(3) The provi<ion of water meters and the transfer of connection 
thereto, the use, maintenance and testing of ~u<'h meteres and the e.x:ptnse of 
mstjllation thereof and their tent~ .md th~ furnishmg of secunty, if any, in 
connection thercwttl\ <;hall he regul,\ted by r.,guhtions · 

43. Licenw:d jJ!utllbm -(I) No pcr~on other than a licen~ed plumber 
of the Authority or person July authoused by Jt shall execute any work m 
n:spect of a watet conn~cuoa not being :1 work of a tnvmlnatun· cind no 
person shall per1,1.it any ~c~ch work tu be executed by a person other than a 
!teemed plumhl·, ot by a pc-r~on clulv author 1sed ll\· the Autnonty 

(2) Wheu :my work 1s executed m contra'vmtiou of the pruvrsrom of 
sub-section (l), >uch work ~h .11 be·habJ(· to bt! dtsmantled • at th ·di~cretion 
of the AuthOtrty. · 



44. Prohi&tt•on of wul'l~e of w2ter -(I) No owner 0r occupier of any 
premtses to whtch Wlt :r IS s.lpp\i ·d by the Auth·Jnty ~hall CJ.use or surfct 
any water to be wasted or cause ,>r suffer the servrce pbc ot· any tap or other 
fitting or work connected ther~wtth t'> remam out of repatr so as to cau>:: 
wastage of wat•:r. 

(2) Whenever the Authority has to reason believe that as a 1 esult 
of defect m a s·~rvice pipe ~,r tap or other fitting or work connected thet ewtth 
water IS bemg wasted, the Authonty may, by wntten notice reqUtre the con­
sumer to 1 epau and make good the (!<'feet wtthin such time as may be 
specified m the nottcc. 

(3) If such repair IS not earned out wtthm the time specified, the 
Authority may wtthout prejud1ce tl) any action against the consumer under 
any other provision of this Act cause such repair to be made, and 
the cost of such repatrs shall be rtalised from the consumer. 

45. Power to cut off water supply -( 1) 
water supply f10m any premises,-

The Authority mav cut off thl" 
' 

(a) If any ta", fee. rental, cost of water or any charge 01 other 
sum due un1er this Act, IS not patd withm a period of tlurty days after 
suvtce of a btl! for the same; or 

(b) if after the receipt of written notice f10m the Authority 
reqUJrirg htm to refrain from so doing, the consumer continues to use th•· 
water or to permit the saml' to be used in contravention of the provision of 
this Act or any rule or tegulatwns made thereunder; or 

(c) if the consumer damages or cause~ to be damaged the water 
meter or any connectiOn pipe or ferrule ; or 

(.i) 1! the consumer refuses to admit any officer or servant of the 
Authority duly authons,·d in this behalf into the premises wh1ch he prop~"hes 
to enter for the purpose of executing any work or placing or removing 
any apparatus or •Jf makmg any ex:ammation or en ,uiry m ronnectionwith 
the water supply 01 prevents any such officer or servant from executing 
any work, or placin! or removing any apparatus or making such exami­
nation or enquiry; or 

(e) if the service pipe or any tap or other fitting or work con­
nected therewith is found on examination by an officer or servant of the 
Authority duly authorised in that behalf to be out of repair to such an 
extent as to cau~e wastage or contamination of water a.nd Immediate 
prevention thereof 1s necessary; or 

(f) 1f the consumer causes or allows to be caused the servtce 
pipe or any tap or other fittm~ or work connected thet ew1th t('l be 
placed, removed repaired or othl rwise interfered with, m contravention 
of the provision of this Act or of the 1 ulcs or regulations made thereunder; or 

(g) if by reason of kakagt> in the servtce pipe or ,my tap or 
other fittmg or '~>rk, damage ts camcd to a pubhc street and immed1ate 
prevent ton thereof is necessary. 

• 
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(2) No action taken under or in pursuance of th1s section shall 
relieve a person from any penalty or liab1hty which he may otherwise 
have incurred. 

(3) The Authonty may re·connect the supply of water disconnected 
under sub-sectiOn (1) on payment of such charges and on such terms and 
conditions a:! maybe provided by regulatwns. ' 

' . . 
46 Prohibi#on of certain acts.--( 1) No pers0'1 shall--

(a; wilfully obstruct any perso.1 acting under the orders of the 
Authority m ~ctting out the lmes of any work or pull up or remove any 
pillar, post or stay fixed in the ground for the purpose of setting out the line 
of such wnrks, or deface oc dcst10y any work~ made for the same purpose; or 

(b) wilfully or negligently break, injure, turn on, open, close, 
shut oft or otherwise interfere with any lock, cock, valve. pipe, meter or 
other work or apparatus belo'nging to the Authority, or 

(c) unlawfully obstruct the flow of or flush, draw off or divert 
or take water from, any water works belonging to the Authonty or any water 
course by wh1cli any such water is supplied; or 

(d) obstruct any officer or other employee of the Authority in 
the discharge of his duties under this Chapter or refuse or wilfully neglect to 
furnish him with the means necessary for the making of any entry, mspection, 
examination or inquiry thereunder in relation to any water works, or 

(e) bathe m, at ,or upon any water works, or wash or tqrow or 
cause to enter therein any animal, or throw any rubbish, dirt or filth into any 
water works or wash or clean therein any cloth, wool or leather or the skin of 
any animal, or cause water of any smk, or dram or any steam engme or boiler 
or any polluted water to turn or be brought into any w,lter works 01 do any 
other act whereby the v.ater in any water works is fouled or likely to be fouled. 

(2) Nothmg in clause (b) of sub-section ( 1) shall apply to a 
consumer closing the stop cock fixed on the service p1pe supp1ymg water 
to his premises so long as he has obtamed the consent of any other consumer 
whose supply will be affected thereby. 

CHAPTER vn 
SEWERAGE 

47. Right of owner or occupier to obta•n sewe1 connection.-The owner or 
occupier of any premises shall be enttt1ed to empty sewage of the premise 
mto a sewer of the Authority provided that before doing so he-

~ • (a) obtains written permission of the Authority and pays connec-
tion fee· in accordance with the regulations ; and . 

;.b) complies with S11ch other cJndltlOns as may be provided by 
the regulatiOns. 



48. Power to requ!le owner to have sewer cowzectzon.-Where any premises 
arr, m the opimon of the Authority without sufficient means ol effectual 
disposal of sewage and .the sewer of the Authority i~ situated at a distance 
of not more than fifty meters from <~ ny part of the premises, the Authontv 
may, by written notice, requue the owner of the saitl premises to have 
sewer connectiOn as provided by the regulatiOns 

4-9. Prohzbztron oj connectwn with sewer -No person ~hall wJthout the 
permiSSiOn of the Authonty make or cause to be made anv connection or 
communication w1th any sewer 1•fthc Authority. 

, 
50. Prohzbztiotz of constructzmz of butldwgs, etc., over mur.-(1) No pe1son 

shall without the permission of the Authonty construct any private sueet, 
building, wall, fence or other structure on any sewer oft~e Authonty 

(2) If any pnvate street be constructed or any bUilding, wall, fence 
or structure e1ected on any ~ewer as aforesaid without the v.ntten penms~ion 
of the Authority, the Authonty may remove or otherwise deal with the same 
as it thmk fit. 

(3) The expenses mCUircd by· the Authonty in so doing shall b~ 
paid by the ownor of the pnvate street or of the buildmg, fence, wall,or other' 
structure or as the case rna,, be, by the person offending and shall be 
recoverable as .:tn atrear of charges pay.:tble under thi~ Act. 

51. Power to affix shaft, etc., for venl!latzon of sewer or cess-pool-The Autho­
nty may lot the purpo~e ohrentdatmg any sewer o'r C('SS-pool whether Vested 
m the Authority or not erect upqn anv prem1ses 01 affix to the outs1de of anv 
buildmg or to any tree any s,haft 01 p1pes a~ may appear to It to be necessary 

52. Power to examzne and test sewer etc., belzeued to be defective.-( I) Where 
it appears to the Authonty that the1e are rea~onable grounds for believing 
that a pnvate sewer 01 cess-pool IS m such cond1t10n ·a~ to be prejudicial to 
public health 01 to be a public nUI~ance or that a pnvate sewer communicat­
ing directly or indirectly with .:t se\"er of the Authonty is so defective as to 
admit sub-soil water or gnt or other matenal, 1t may examine Its condition 
and for that purpose rna) apply .my test, not being a test by water under 
pressure and if It deems necessary, open the ground 

(2) If on exanunation, the sewer or cess-pool is found to be m proper 
condition, the Authonty shall, as ~oon ,as pos~ible, re-instate any ground 
which has been opened by Jt 

(3J If, the sewer or ce~~-pool so cxanuned ~~ found to ue defective. 
the Au tho! ity may for1 hwith stop us lunctiOnmg or di~connect Jt from' the 
sewer of the Authonty, 01 require the owner or occupier to take remedial 
action as directed and within such time as may be spec1fied by the · Authonty 
and in any such event the Authority may recover the cost incurred by it from 
the owner or occupier, as the case may be, 
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CHAP1ER VTII 

GENERAL PROVISIONS 

53. Power of entry, survey, msP_ectwn, rtc.-( I) . Any olllcer of the Authority 
authorised by 1t in that behalf may w1th 01 Without as~1stance ofw01kmcn 
enter into or upon any premises in ordel-

(~) to make any impcction, ~urvey, mea~urement or enqu1ry; 

(b) to take level ; 
(c) to d1g or bore into the sub-soil ; 
(d) to. set out boundaric~ and mtended lines of work ; 
(e) to mark such levels, boundanes and lmes by placi11g marks 

~nd cutting trenches, or _ .. 
(f) to do any other thmg necessary lor the p!lrpose of this Act or 

any rule or regulation made thereunder 
• 

Provided that-

(i) ' no such entry into a building shall be made between ~unset 
and sunnse, 

' ' (1i) no dwcllmg house or place shall be so entered except with the 
consent of the occupier thereo! or w1thout giving the occupier atleast twenty-
four hours notice of the intention to mah such entry ; . • 

(ii1) reasonable opportumty and facility shall be allowed to the 
women occupying any part of a dwelling house to w1thdraw; and 

1 (iv) due regard shall, SO for as feasible, be p.iid to the SOCial ancl 
religious customs and usages of the occupants of the premises entered into. 

(2) Whenever any officer of the Authority authorised under sub­
section ( l) enters into or upon any premise~ in pursuance of that sub-sectiOn, 
he shall, at the t1m~ of ~uch entry pay or tender payment for the da.rn..tge, 
if any, to be caused by any act as aforesaid and m case of d1sputc a~ to be: 
sufficiency of the amount of compensation, such dispute shall be referred to 
the Chairman whose decision thereon shall be final. · 

(3) When any person IS entitled to enter mt6 or open an)l. premise~ 
m exercise of the power:. under sub-section (I) he may also enter m simila1 
manner into or upon any adJOining premises for any work authorisrd by or 
under this Act, or for the purpose of depositing therein anv sod, stone 01 
other matenals or for obtaining acccl>S to such 'AO!k or for any' other purpose~ 
connected with the execution of the same. 

(4) It shall be lawlul for •. any officer authorrsed in tillS behalf by 
the Authoncy tl) make any entry mto any place ~o open or cau<;e to he 
opened any door, gate or other barrier,-

(a) if he considers the opemng thereof ne~ssary for the purpose 
of such entry; and 

25/2484/B. t 
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(o) if the owner or occupier is absent, or being present refusf'' 
to open 3UCh door, gate or barrier. 

(5) Before making any enti) into any such place or opening ot 
causmg to be opened any such door, gate or other barrier under ~ub­
sect•on (4), the person authorised in this behalf shall call upon two or 
more persons of the locality in wh1ch the place to be entered into 1s 
situated to wttness the entry or opening and may issue an order in wrt-
mg to them or any of them so to do. 

{6) The officer so authorbed shall in exercise of any power con· 
ferred i)y sub-section (4) do as little damage as may be po~siblt: md com-
pensation for such damage shall be payable by the Authority to tre 

owner or occupier of such prem1ses or to both and in the c:~sc of any 
d1spute. as to the sufficiency of the amount of compensation, the di~pute 
shall be referred to the Chairman, whose decision thereon shall be final 

54. Power to disznfect tanks, pools, wells.-(1) Any officer ,tuthorised b>' 
the Authority in that behalf m<~.y have any tank, pool or well cleaned 01 dis­
infected after notice to the ·owner or occup1er, •f:any, when it appear' that 
such cleaning or disinfection is necessary to prevent or check the sp1·cad of 
any dangerous disease. 

l2) The cost of cleaning or disinfectiOn referred to in sub-secuon 
it) shall be recoverable from the owner or occupier of such tank, pool 

r 
' 

or well. ~ 

55. Dzrections by the Government.-( I) In the discharge of 11s functions, 
the Authonty shall be guided by such directions on que~tions of policy J.~ 
may be given to it by the Government. 

(2) If any quesuon arises as to whether any matter is 01 is not a 
matter m respect of which the Governmrnt may 1ssue a dtrectwn under 
sub-section ( l), the riecis10n of the Government thereon shall be final. 

56. Am1ual reports, stattstzcs and returns.-(!) The Authority shall, after 
the end of each financial year, prepare" and submit to the Government before 
such date a11d in such form as the Government may direct a 1 cpm t givmg 
an account of its actiVIties during the previous financial year and the report 
shall also gtve an account of the activities, if any, wh1ch arc I,kely to be 
undertaken by the Authority m the next fi.nanc1al year and the Government 
shall cause evei)' such report to be laid before the State Leg1slaturc a~ soon 
as possible after it is received by the Government. 

(2) The Authority shall furnish to the Government at such times 
and' in such form and manner as the Government may dtrcct such statistics 
and returns and such particulars in regard to any proposed or ex1sting 
scfhch·mes orhaq~iv1t1es hof Gt~e Authonty 01 anfy other matte_r under _the contl ol _T ; 
o t e Aut onty as t e overnment may, rom t1me to ttme, reqwre _ 

57 Duty of local bodies to assist.- (I) All local bodies shall render such 
help and assistance andCurnish such mformation to the Authonty and shall 
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make .lVadable for inspection and examination such records, maps, plans 
and other documents as it 'may reqUire to discharge its functions under 
this Act. . 

(2) Without prejud1ce to the other provision of this Act and notwrth 
standmg d.ny:hing contained m any other law for the time being in forcet 
uncle/ which any local body is constituted, the Government may g1ve to any 
local body such d1rections as m ib opinion may be necessary or expedrent 
tor enabling the Authority to perform its functions under this Act and th"I e­
upon it ~hall be the duty of the local body to comply w1th such directions. 

58 Protectwn of acts done in good faith.-No SUit, prosecution or other legal 
pr oceedmg~ shall he against the Government, the Authority or the Chairman, 
the \1t 'l'l',{tn;s D1rector or other m:!"nb~r of the Author1ty or any officer 
or se·vant of the Governmep.t or of the Authority for anything which IS in 
good faith done or purported or intcnded'to be done in pursuance of this 
Art or any 1 ule or regulation made thereunder. 

i9 Membrrs Officers, and Servants of the Authority to br publzc servants.-1 he 
Chairman, Managing Director, members, officers and servants of the Autho­
nty shall be deemad when acting or purporting to act in pursuance of the 
provrsrons ot tins Act or any rule or regulation made thereuntler to be 
pnbhc servant, Within the meaning of section 21 of the India!bPenal Code, 
1860 (Central Act 15 of 1860) and the Prcvent10n of Corruption Act, 1947 
(Ct':n!ial Act:.:! of 1947). 

CHAPTER IX 

PENALTIES AND PROCEDURE 

60 Gm~wl penalty.-Whoever, in any case m which a !Jenalty is not 
e" press! y prov1ded by this Act or any rule or regulations made thereunder, 
tc .. ntravenes the provisions of this Act or of any rule or regulation mad 
thereunder or fails to comply w1th any notice, order or nquis1tion 1ssued 
un ler this Act or any rule or regulation made thereunder shall be punishable 
With fine which may extend to one thousand rupee~ and· in the case of a 
contmumg f<lilurc or contravention, with an additional fine which mav 
extend to twcntyfivc rupees for every day on which ~uch contravention or 
failure contmues after the first conviction. 

61. Offmces by companies -(I) If the person commttting any offf'nce 
under thi~ Act 1s a company, the comp.my as wt>ll as every per~on 111 ch<trgc 
of and responstble to the company for the conduct of' Its busines~ at the tiwe 
of the commissiOn of the offence ~hall be deemed to be guilty of the offenc; 
and shall be Iaible to be proceeded against and punished accordingly : 

Provrded thct t nothing contained in this sub-section shall rendet any 
such person hable to any punishment, If he proves th:tt the offence wa<; 
cornm.ttc-d wtth hlt his knowledge, or that he cxerct~cd ~all the drhgence to 
prevent the co.n•mssion of such offence. 

/ 
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(2) Notwithstanding anything contained m sub-section (1), where 
any offence under this Act, ha; been cornmtttcd by a company, and It is 
proved that the offence has b~en commllt~d with the consent or conmvance r 
of, or that the commission of the offence is attributable to any neglect on 
the part of any DtrectCJr, 1\hn~gcr, Sectetiiry or othet offi:er of the com-
pany, such Director, M::tnag~r, Sec1etarv or other officer shall be de~med 
so be guilty of that oftence and slud I be hank to be proceeded against 

nd pumshed accordmgly 

Explanatwn -For the pUtpose.of th1s section-

(a) 'co npany' means any body cm porate and includes a firm 
or other association of mdtviduals, and .. · 

(b) 'director' in relation to a firm. means partner in the firm 
62 Comprmt10n of offences -The Managtng Dtrertor or any othe1 officer 

of the Authority authorised by 1t by general or spec1al order in that behalf 
may eithet before or after mstitution of the procecdmgs, compound any 
offence puni<;hable under ti11S :-~ct on such terms mcludmg payment of such 
com~osuion fee as he may thmk fit 

63. Dutzes of police officers and employes of local bodus.-It shall be the 
cluty of all police officet s and of emp !oyc ·s oft he lo;al b:l ly within whose 
lor::tl area any off:nce pumsh:tble under tht; Act is cammitted or attempted 
to be commtttcJ to gtve 1 nmdtate mfo ml.tton to the Authority or to any 
officer of the A'tthority atlth)rh~1 in th'l.t b~ha1f. of th~ co'mmi~>wn of, or -~ 

•of the attcnpt to com'lltt s1:h oT~n:e,dsthecJt-c:mi/be andtoasststth~ 
o:Iicers nft:1e AutllJrity m th! ex-:rctse of th ·it aLlth·mty under this Act. 

CHAPTER X 

RULCS, REGULATIO~S AND BYE-LAWS 
~ 

64, Power to ma~e rules -(1) The Government may, by nol!fication in the 
Galcttc, make rule; for cairymg out the !JUrpo5es of tlus Act. 

(2) In particular, and without prejudtce to the generality of the 
foregoing powa, such ruk~ may provide for all or any of the followmg 
matters, namJy :-

(a) the sal.u ICS and allowance~ ,Jnd o her comht10m of servlCe of 
officet~ and employees of the Authonty other than ~uch officers and 
employee, employed on contt act bas1s, 

(b) the manner of operation of fund; bv the Authority under 
-,ub-scction (4) ofscctwn 22, 

(c) the manner of makmg plOVISIOn fm Depreciation Reserve 
and for it~ utilisation; 

(d) the powers oi the Aud1tur under ~ub-scction (2) of <;ectJoh 29 

pr, 



• 
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the manner m which the accounts of the Authority shall be 

(f) the procedure in respect of surcharge under section 30 
mcludmg the provision of appeal, if any, in respect thereof, 

(g) the extent of contnbutwns anH. mannet: of making such 
contributions py local bodic~ under section 40; 

(h) any other matter which is to be ot: may be prescnbed: · 

(3) Evet y rule made under tha\ Act siMII be laid, dS soon as may 
be after it is made, before the Legtslattve Assembly while tt is in session 
for a total period of fourteen days which may l e comprised ts one seso;ion 
or in two successive ses<;ions and i~, before the expiry of the sesston in 
which it 1s so laid or the c;ession .nnmediately followtng, the Legislative 
Assembly makes any modtficattm. in the rule or decides that the rule 
should not be made, the rule shall thereaf.rr have effect onlv in such 

- modified form or be of no effect, as the case may be, so however that 
any such modification or annulment shall be without prejudtcc to the 
valtdity of anything previously done under that rule. 

65. Regulatzons.-(1) The Authority may, with th<" pievwus approval 
of the Government makc·regu1ations not incom,:,tent with this Act and ·the 
rules made thereunder, for the administration of the affairs of the Authority. 

(2) In particular and Without prejudice to the generaltty of the 
foregoing power, such regulatiom may provide for all or any of the 
following matters, namely .-

(a) the summoning and holdmg of meeting's of the Authority, 
the time and place where such meetmgs are to' be held, the conduct of 
business at such meetings and the numoer of persom nece-ssary to form a 
quorum thereat; 

(b) the powers and duties of the erpployees of the A\Ithor·ity; 

( c:) 

(d) 
behalf ol the 

the management of property of the Authority; 

the execution of contracts and JSsurancc of property on 
Authority, 

(e) the limits upto wh1ch thl'. Managing DiHctor shall be com­
petent to incur recurring or non-recurrin~ expenditure in any financial 
y~ar .,. .. ithout such cxpenditut c hemg included 111 thf" st c:tement under sub­
section (I) 0f section 28; 

· (f) the maintenance of accounAs and the preparation of annual 
:ot~tement of accounts and balance sheet by the Authority, . 

(~) the procedure for carrYmg out the functions of the Authority; 

(h) the terms and conditwns for supply of water for dome~ttc 
or other purposes; 

• 
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their u~e, maintenancr:, testing, disConnection and rcconnect10n, the fc_:s, 
the rent and other charges in respect thereof mcluding the furnislung of 
~ecurity by the consumer and matters con:1ected therewith, 

(j) the fee to be ];.Hid for connection with a ~ew. r of th<' Auth( rity 

r; 
and other terms ana conditions f>r ~uch connecuons; ' 

(k) any othci matter for wh1ch provision is to be or may be made 
in regula,tions. 

CHAPTER XI 

TRANSITORY PROVISIONS Al'\D REPEAL 

66. Trauritmy prov:stolls.- (I) Any bye-laws by whatever name called 
made by the local bodies m relation to the proviSion ol wattr sup;:Jiv and 
sewerage set\ Ices under the Acts crn'tltuhng such local bodieS before the 
date ol constitution of the Authonty aud 111 furcc Immediately bef< re the s,ud 
date shall continue in fotce to the c"tent they are not mcons1steut wllh :he 
plOVJsiom of th1s Act, until such tnne a~ rLgulations arc franv;u by the 
, \ ut hont y under sec twn 6:>. 

(2) Any w.1ter charge, fct" or other Item or receipt by wlutcv, r 
n.unc called levied uy a Ioc;~.l bO'ly or Ly the officu·~ of the Puh11c Health 
1ngmccnng Dcparlment bcfOi e the clare of constitutiOn of the Auth')ritY 
and ·IllY nottfi~ation, noucc, order or direction in relatiOn to such levy or to 
the provision of water ~upply and sewerage sci VIC( s bsued Immcdt:.ttdy 
before ti.P ~aid d~te including any ;~ssessment of such Ievv or ordet for 
exemptiOn or connectiOn, C:i~connectJOJ1 or re-connection m 1de or granted or 
any penalty 1rnposed in respect ol the owner or occup1ei of any prcumcs or 
.1ny licence i~sued to a plumber or any order made in "connection therewith 

·under anv provtswn of law apphc,lblc to the local body hwit.g JtmsdtctJo,t 
over such a1 <.:a and in force Immcdl.ltely before the !ld.id date shall contwnc 
m force unt1l other prov1sion or order is made or other procc,·din~s or acuon 
aken under thts Act by the Autho11ty for levy or a.c;ses,-nc.It or for grant uf 

tsuch licence or connection or provision of such servxces and any Jt'fer.::ncc in 
such nntification, not•ce, ordt>r, dtrectton, bye-laws nr ltccncc to the local 
body shall be constr.1ed a~ a refcrei1, c to the Atlthonty .1nd m parncuhr, 
proceeds of such charges )r levy or oth~t· tte.ns ol rec1pt shall go m to the 
Fund of 1 he Au thon ty: 

Provtded th 1t m rc~pect of lucd.l bodies, this ~cctton shall h,wc effect 
from the date t ('fer red to in sub-sectxon (I) of sect JOn 18 

67. Excluszon of powers of local bodu~ utzder certalll mactmenls.-ExcLpt r~s 
provided m sect1e>n 66, on and from the day on which th~ Authority is cons-· 
tituted, and io renect of local uodle~, on and from the date rrferred to in r 
•ub-,cctton (I) of ~cction 18.-

(a) any cny constttuted under the Ket .~!a "\1unictpul Corpo' .tliOHS 

Act, !961 (30 of 1961), • 

I 

! 
I 
' 
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(b j any Municipality constituted under the Kerala Municipalities 
Act, 1 960 ( 14 of 1961 )'; 

(c) Guruvayoor Township coustitutcd under the Guruvayoor 
Township Act, 1961 ( 43 of 1961), 

(d) any Panchayat constituted undet: the~Kerala Panchayats Act, 
19Go (32 of J96o). 

shall have the powers, duties and functions under the said enactments as if 
the powers, duties and functwns assigned by this Art to the Authority 
mcluding the powcrl> to hold any property for"purpo•es of the said duties and 
functiOns wert" excluded from the powers, duties and functions of the corpora­
tion, the municipal council, the towmhip commtttee or the panchayat as 
the case may be. 

68 Amendment of Act 15 of 1971.-With effect from the date on which 
• th1s Act comes mto force etther in part or in full, the Kerala State Rural 

Development Board Act, 1971 ( 15 of 1971), shall have effect subject to the 
following amendments, namely :-

(t) in section 7. in sub-section (I), the braekets, letters and word~ 
'(a) watersu pply schemes" and "(b) sewerage scheme~" shall be omitted; and 

(it) in section 8, m the Explanation, the words "the Publtc Health 
Enginelring Department shall be the Engineering Department of the Govern­
ment m respect of water supply and sewerage schemes and" shall be omitted. 

69. Amendment of Acl 19 of 1970.-Wtth effect from the date of publi­
cation of this Act in the Gazette, the Kerala Public Service Commission 
(Additional functions as respects certain Corporatwns and Comp:mies) Act, 
1970 ( 19 of 1970) shall have effect subject to the following amendment 
namely:-

in clause (a) of section 2, the words and figures "or the Kerala Water 
A·1thority" established under section 3 of the Kerala Water Supply and 

, Sewerage Act, 1986," ;shall be added at the end. 

70. Removal of difflzcultzes.-(1) The. State Government may, for the 
purpose of removmg any difficulty, particularly in relatiOn to the transition 
from the provtsions of the enactments referred to in sectiOn 67 to the pro­
visions of this Act by order, direct that the sa\d enactments shall, during 
such period as may be specified m the orde1, have effect subject to such 
adaptations, whether by way of modtfication, agdttwn or omission not effect­
ing the sub~t,mce, as 1t may deem to be necessary or expedient. 

(2) Every order made under sub-sectiOn (I) 'shall be laid before the 
State Legislature 

71. Repeal and savzng.-(1) The Kerala Water and Waste Water 
Ordmance, 1986 (27 of 1986), IS hereby repealed. 

(2) Notwtthstanding such repeal, anything done or deemed to have 
been done or any action taken 01 deemed to have 9een taken under the said 
Ordmanee shall be deemed to have been done or taken under this Act. . . 


